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The Lok Sabha met at Eleven of the Clock

[MADAM SPEAKER in the Chair]
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11.0 % hrs

At this stage Shri Ganesh Singh, Shri K. D. Deshmukh, Shri Adhi Sankar,
Shri S. Semmalai, Shri P. Lingam and some other hon. Members came and
stood on the floor near the table

... (cgagm)

MADAM SPEAKER: The House stands adjourned to meet again at 1200 hours.

11.01 hrs

The Lok Sabha then adjourned till Twelve
of the Clock.
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12.00 hrs.
The Lok Sabha re-assembled at Twelve of the Clock
(Madam Speaker in the Chair)

PAPERS LAID ON THE TABLE

MADAM SPEAKER: Now, Papers to be laid on the Table.
... (Interruptions)
12.0 % hrs

At this stage, Shri Ganesh Singh, Shri M. Anandan and some other hon. Members
came and stood on the floor near the Table.

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): I beg to lay on the Table:-
(1) A copy of the Clinical Establishments (Central Government) Rules, 2012
(Hindi and English versions) published in Notification No. G.S.R. 387(E) in
Gazette of India dated 25th May, 2012 under Section 53 of the Clinical
Establishments (Registration and Regulation) Act, 2010.
(Placed in Library, See No. LT 7393/15/12)
(2) A copy of the Drugs and Cosmetics (3rd Amendment) Rules, 2012 (Hindi
and English versions) published in Notification No. G.S.R. 574(E) in Gazette
of India dated 17th July, 2012 under Section 38 of the Drugs and Cosmetics
Act, 1940.
(Placed in Library, See No. LT 7394/15/12)

... (Interruptions)
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THE MINISTER OF TRIBAL AFFAIRS AND MINISTER OF PANCHAYATI
RAJ (SHRI V. KISHORE CHANDRA DEO): I beg to lay on the Table a copy of
the Scheduled Tribes and other Traditional Forest Dwellers (Recognition of Forest
Rights) Amendment Rules, 2012 (Hindi and English versions) published in
Notification No. G.S.R. 669(E) in Gazette of India dated 6th September, 2012
under sub-section (3) of Section 14 of the Scheduled Tribes and Other Traditional
Forest Dwellers (Recognition of Forest Rights) Act, 2006.

(Placed in Library, See No. LT 7395/15/12)

... (Interruptions)

THE MINISTER OF STATE OF THE MINISTRY OF MINES (SHRI DINSHA
PATEL): I beg to lay on the Table a copy each of the following papers (Hindi and
English versions) under sub-section (4) of Section 3 of the Commissions of
Inquiry Act, 1952:-

(1) Justice M. B. Shah Commission of Inquiry for Illegal Mining of Iron Ore

and Manganese - Report on the State of Goa.

(2) Memorandum of Action taken on the above Report.

(Placed in Library, See No. LT 7396/15/12)

... (Interruptions)
THE MINISTER OF STATE OF THE MINISTRY OF DEVELOPMENT OF
NORTH EASTERN REGION AND MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI PABAN SINGH GHATOWAR): On
behalf of Shrimati D. Purandeswari, I beg to lay on the Table:-
(1) (1) A copy of the Annual Report (Hindi and English versions) of the Indian
Institute of Technology Delhi, New Delhi, for the year 2010-2011.
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(i1) A copy of the Review (Hindi and English versions) by the Government
of the working of the Indian Institute of Technology Delhi, New Delhi, for
the year 2010-2011.
(2) Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (1) above.

(Placed in Library, See No. LT 7397/15/12)

(3) (1) A copy of the Annual Report (Hindi and English versions) of the
Rashtriya Madhyamik Shiksha Abhiyan UT of Chandigarh, Chandigarh, for
the year 2010-2011, along with Audited Accounts.

(i1) Statement regarding Review (Hindi and English versions) by the
Government of the working of the Rashtriya Madhyamik Shiksha Abhiyan
UT of Chandigarh, Chandigarh, for the year 2010-2011.

(4) Statement (Hindi and English versions) showing reasons for delay in laying

the papers mentioned at (3) above.

(Placed in Library, See No. LT 7398/15/12)

(5) (1) A copy of the Annual Report (Hindi and English versions) of the
Rashtriya Madhyamik Shiksha Abhiyan Manipur, Imphal, for the year
2010-2011, along with Audited Accounts.

(i1) Statement regarding Review (Hindi and English versions) by the
Government of the working of the Rashtriya Madhyamik Shiksha Abhiyan
Manipur, Imphal, for the year 2010-2011.

(6) Statement (Hindi and English versions) showing reasons for delay in laying

the papers mentioned at (5) above.

(Placed in Library, See No. LT 7399/15/12)
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(7) (1) A copy of the Annual Report (Hindi and English versions) of the
Rashtriya Madhyamik Shiksha Abhiyan UT of Daman & Diu, Nani Daman,
for the year 2010-2011, along with Audited Accounts.

(i) Statement regarding Review (Hindi and English versions) by the
Government of the working of the Rashtriya Madhyamik Shiksha Abhiyan
UT of Daman & Diu, Nani Daman, for the year 2010-2011.

(8) Statement (Hindi and English versions) showing reasons for delay in laying

the papers mentioned at (7) above.

(Placed in Library, See No. LT 7400/15/12)

(9) (1) A copy of the Annual Report (Hindi and English versions) of the
Rashtriya Madhyamik Shiksha Abhiyan Lakshadweep, Kavaratti, for the
year 2009-2010, along with Audited Accounts.

(i1) Statement regarding Review (Hindi and English versions) by the
Government of the working of the Rashtriya Madhyamik Shiksha Abhiyan
Lakshadweep, Kavaratti, for the year 2009-2010.

(10) Statement (Hindi and English versions) showing reasons for delay in

laying the papers mentioned at (9) above.

(Placed in Library, See No. LT 7401/15/12)

(11) A copy of the Annual Accounts (Hindi and English versions) of the
University of Delhi, Delhi, for the year 2010-2011, together with Audit Report
thereon.

(12) Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (11) above.

(Placed in Library, See No. LT 7402/15/12)
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(13) (i) A copy of the Annual Report (Hindi and English versions) of the
Jharkhand Secondary Education Project Council, Ranchi, for the year 2009-
2010, along with Audited Accounts.

(i) Statement regarding Review (Hindi and English versions) by the
Government of the working of the Jharkhand Secondary Education Project
Council, Ranchi, for the year 2009-2010.

(14) Statement (Hindi and English versions) showing reasons for delay in

laying the papers mentioned at (13) above.

(Placed in Library, See No. LT 7403/15/12)

(15) (1) A copy of the Annual Report (Hindi and English versions) of the
Rashtriya Madhyamik Shiksha Abhijan Assam, Guwahati, for the year
2010-2011, along with Audited Accounts.

(i1) Statement regarding Review (Hindi and English versions) by the
Government of the working of the Rashtriya Madhyamik Shiksha Abhijan
Assam, Guwahati, for the year 2010-2011.

(16) Statement (Hindi and English versions) showing reasons for delay in

laying the papers mentioned at (15) above.

(Placed in Library, See No. LT 7404/15/12)

... (Interruptions)
THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI PRADEEP JAIN): On behalf of Shri K.H. Muniyappa, I beg to lay on the
Table:-
(1) A copy of the Rail Land Development Authority (Transaction of Business)
Regulations, 2012 (Hindi and English versions) published in Notification No.
G.S.R. 368(E) in Gazette of India dated 15th May, 2012 under Section 199 of
the Railways Act, 1989.
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(2) Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (1) above.

(Placed in Library, See No. LT 7405/15/12)

... (Interruptions)
THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES (SHRIMATI
PANABAKA LAKSHMI): I beg to lay on the Table:-
(1) (1) A copy of the Annual Report (Hindi and English versions) of the National

Jute Board, Kolkata, for the year 2010-2011, along with Audited Accounts.
(i1) A copy of the Review (Hindi and English versions) by the Government of
the working of the National Jute Board, Kolkata, for the year 2010-2011.

(2) Statement (Hindi and English versions) showing reasons for delay in laying the

papers mentioned at (1) above.

(Placed in Library, See No. LT 7406/15/12)

(3) A copy each of the following papers (Hindi and English versions) under
sub-section (1) of Section 619A of the Companies Act, 1956:-
(i) Review by the Government of the working of the British India
Corporation Limited, Kanpur, for the year 2010-2011.
(i) Annual Report of the British India Corporation Limited, Kanpur, for the
year 2010-2011, along with Audited Accounts and comments of the
Comptroller and Auditor General thereon.
(4) Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (3) above.

(Placed in Library, See No. LT 7407/15/12)
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(5) A copy of the Memorandum of Understanding (Hindi and English
versions) between the Jute Corporation of India Limited and the Ministry of
Textiles for the year 2012-2013.

(Placed in Library, See No. LT 7408/15/12)

(6) A copy of the Notification No. S.O. 1524(E) (Hindi and English versions)
published in Gazette of India dated 9th July, 2012, exempting the State
Agencies from the operation of the Order No. S.O. 88(E) dated 17.1.2012 up to
the extent of a total quantity of 3.50 lakh bales for the Khariff Marketing
Season 2012-13 under sub-section (2) of Section 16 of the Jute Packaging
Material (Compulsory Use in Packing Commodities) Act, 1987.

(Placed in Library, See No. LT 7409/15/12)

... (Interruptions)

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI S.S.
PALANIMANICKAM): On behalf of Shri Namo Narain Meena, I beg to lay on
the Table a copy each of the following papers (Hindi and English versions) under
Section 7(1) of the Fiscal Responsibility and Budget Management Act, 2003:-
(1) Quarterly Review of the trends in receipts and expenditure in relation to the
Budget at the end of financial year 2011-2012.
(Placed in Library, See No. LT 7410/15/12)

(2) Medium-term Expenditure Framework, September, 2012.
(Placed in Library, See No. LT 7410A/15/12)

... (Interruptions)
THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI S.S.
PALANIMANICKAM): I beg to lay on the Table:-



07.09.2012 16

(1) (i) A copy of the Annual Report (Hindi and English versions) of the
National Institute of Financial Management, Faridabad, for the year 2011-
2012, along with Audited Accounts.

(i) Statement regarding Review (Hindi and English versions) by the
Government of the working of the National Institute of Financial
Management, Faridabad, for the year 2011-2012.

(Placed in Library, See No. LT 7411/15/12)

(2) A copy of Notification No. 48/2012-Customs (Hindi and English versions)
published in Gazette of India dated 6th September, 2012, together with an
explanatory memorandum seeking to amend Notification No. 125/2011-
Customs dated 30th December, 2011 prescribing preferential rates of customs
duty for goods imported under SAARC Free Trade Agreement so as to reduce
the number of tariff lines in the sensitive list for Non-Least Developed
Countries from 878 to 614 and to prescribe a preferential rate of Basic
Customs duty of 8% on goods covered by the tariff lines removed from the
sensitive list under Section 159 of the Customs Act, 1962.

(Placed in Library, See No. LT 7412/15/12)

... (Interruptions)
MADAM SPEAKER: Item No. 10, Shri Jitin Prasada — Not present.

... (Interruptions)
THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): On behalf of Shri S. Gandhiselvan, I beg to lay on the Table a
copy of the Notification No. F. No. 8-4/2011-Estt. (Hindi and English versions)
published in weekly Gazette of India dated 23rd March, 2012, making certain
amendments in Regulations 81 and 82 of the Central Council of Indian Medicine

(General) Regulations, 1976 under Section 36 of the Indian Medicine Central
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Council Act, 1970, together with a corrigendum thereto published in Notification
No. 28 (in Hindi version only) in weekly Gazette of India dated 20th July, 2012.
(Placed in Library, See No. LT 7413/15/12)

... (Interruptions)
MADAM SPEAKER: Item No. 12, Shri Tusharbhai Chaudhary. — Not present.
Item No.13, Shri Pratik Prakashbapu Patil. — Not present.
... (Interruptions)
THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): On behalf of Shri Sudip Bandyopadhyay, I beg to lay on the
Table:-
(1) (1) A copy of the Annual Report (Hindi and English versions) of the Food
and Safety and Standards Authority of India, New Delhi, for the year 2010-
2011, along with Audited Accounts.
(i1) A copy of the Review (Hindi and English versions) by the Government
of the working of the Food and Safety and Standards Authority of India,
New Delhi, for the year 2010-2011.
(2) Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (1) above.
(Placed in Library, See No. LT 7416/15/12)
(3) (1) A copy of the Annual Reports (Hindi and English versions) of the Dr. B.
Borooah Cancer Institute, Guwahati, for the years 2007-2008, 2008-2009,
2009-2010 and 2010-2011, along with Audited Accounts.
(i1) A copy of the Review (Hindi and English versions) by the Government
of the working of the Dr. B. Borooah Cancer Institute, Guwahati, for the
years 2007-2008, 2008-2009, 2009-2010 and 2010-2011.
(4) Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (3) above.

(Placed in Library, See No. LT 7417/15/12)
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(5) (1) A copy of the Annual Report (Hindi and English versions) of the Indian
Pharmacopoeia Commission, Ghaziabad, for the year 2010-2011, along
with Audited Accounts.

(i1) A copy of the Review (Hindi and English versions) by the Government
of the working of the Indian Pharmacopoeia Commission, Ghaziabad, for
the year 2010-2011.

(6) Statement (Hindi and English versions) showing reasons for delay in laying

the papers mentioned at (5) above.
(Placed in Library, See No. LT 7418/15/12)
... (Interruptions)
THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS
AND INFORMATION TECHNOLOGY (SHRI MILIND DEORA): I beg to lay
on the Table:-

(1) A copy each of the following Notifications (Hindi and English versions)
under Section 37 of the Telecom Regulatory Authority of India Act, 1997:-
(i) The Reporting System on Accounting Separation Regulations, 2012
published in Notification No. 16-07/2010-FA in Gazette of India dated 11th
April, 2012.

(i1) The Telecommunication (Broadcasting and Cable Services)
Interconnection  (Digital Addressable Cable Television Systems)
Regulations, 2012 published in Notification No. F. No. 3-24/2012-B&CS in
Gazette of India dated 30th April, 2012, together with a corrigendum
thereto published in Notification No. F. No. 3-24/2012-B&CS in Gazette of
India dated 19th July, 2012.

(ii1)) The Telecommunication (Broadcasting and Cable Services)

Interconnection (Digital Addressable Cable Television Systems) (First



07.09.2012 19

Amendment) Regulations, 2012 published in Notification No. F. No. 3-
24/2012-B&CS in Gazette of India dated 14th May, 2012.

(iv) The “Consumers Complaint Redressal (Digital Addressable Cable TV
Systems) Regulations, 2012 (13 of 2012)” published in Notification No. 16-
3/2012-B&CS in Gazette of India dated 14th May, 2012.

(v) The Telecommunication Mobile Number Portability (Third
Amendment) Regulations, 2012 published in Notification No. 116-5/2012-
MN in Gazette of India dated 8th June, 2012.

(vi) The Telecom Consumers Protection (Second Amendment) Regulations,
2012 published in Notification No. 308-5/2011-QoS in Gazette of India
dated 27th February, 2012.

(vil) The Mobile Banking (Quality of Service) Regulations, 2012 published
in Notification No. 305-27/2011 in Gazette of India dated 17th April, 2012.
(viil) The Standards of Quality of Service of Basic Telephone Service
(wireline) and Cellular Mobile Telephone Service (Amendment)
Regulations, 2012 published in Notification No. 305-08/2012-QOS in
Gazette of India dated 7th May, 2012.

(ix) The Telecom Commercial Communications Customer Preference
(Ninth Amendment) Regulations, 2012 published in Notification No. 305-
24/2011 QoS(SP) in Gazette of India dated 14th May, 2012.

(x) The “Standards of Quality of Service (Duration of Advertisements in
Television Channels) Regulations, 2012 (15 of 2012)” published in
Notification No. 23-1/2012-B&CS in Gazette of India dated 14th May,
2012.

(xi) The “Standards of Quality of Service (Digital Addressable Cable TV
Systems) Regulations, 2012 (12 of 2012)”, published in Notification No.
16-2/2012-B&CS in Gazette of India dated 14th May, 2012.
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(2) Four statements (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at item No. (1), (i1), (v1) & (vii) of (1) above.
(Placed in Library, See No. LT 7419/15/12)

... (Interruptions)

12.02 hrs.

COMMITTEE ON PRIVATE MEMBERS’ BILLS AND RESOLUTIONS
Minutes

£ HfeA Go1 (GA): § g9 WF B SRM RN SR D [A9ThT T Hhed! Hael
AffT & 27dT 4 20dT I5HT BT HrIAATE! AR (BT qAT ST WIHI0) FHT TSl TR Gl

gl

... (agagm)
12.03 hrs.
COMMITTEE ON ABSENCE OF MEMBER FROM THE SITTINGS OF THE
HOUSE
Minutes

ST, TOIRW (ATerier): # 4 RHTRR, 2012 BT IMA FHT BT o] | TG DI AT

e AT @1 741 956 BT BRIATE AR (BT AT SRSH WIBROT) AT IS W G gl

... (agagm)



07.09.2012 21

12.04 hrs.

STATEMENT CORRECTING REPLY TO STARRED QUESTION NO. 610
DATED 18.05.2012 REGARDING TOBACCO ATTRIBUTABLE DISEASES
ALONGWITH REASONS FOR DELAY *

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): I beg to lay a statement (i) correcting the reply given on 18 May,
2012 to Starred Question No. 610 by S/Shri Makan Singh Solanki and Adhalrao
Patil Shivaji, MPs regarding ‘Tobacco Attributable Diseases’ and (ii) reasons for
delay in correcting the reply.

In reply to Lok Sabha Starred Question No.610 for 18" May, 2012,
regarding Tobacco Attributable Diseases, due to typographical error, the year of
launching of National Programme for Prevention and Control of Cancer, Diabetes,
Cardiovascular Diseases and Stroke (NPCDCS) at page 2 was shown as 2012,
whereas the NPCDCS was launched in 2010.

The correct reply to the question is annexed. The typographical error came
to our notice after the conclusion of the 10™ Session of the current Lok Sabha,
hence the correcting statement is being made now.

... (Interruptions)

" Laid on the Table and also placed in Library, See No. LT 7420/15/12.
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12.04 V4 hrs.
STATEMENTS BY MINISTERS

(i) (a)Status of implementation of the recommendations contained in the
16th Report of the Standing Committee on Social Justice and Empowerment
on Demands for Grants (2011-12), pertaining to the Ministry of Tribal
Affairs.”

THE MINISTER OF TRIBAL AFFAIRS AND MINISTER OF PANCHAYATI
RAJ (SHRI V. KISHORE CHANDRA DEO): I beg to lay a statement regarding
the status of implementation of the recommendations contained in the 16th Report
of the Standing Committee on Social Justice and Empowerment on Demands for
Grants (2011-12), pertaining to the Ministry of Tribal Affairs.

The Standing Committee on Social Justice and Empowerment examined
the Demands for Grants of the Ministry of Tribal Affairs for the year 2011-12 and
presented their Fifth Report in this regard to Parliament on 4™ August, 2011.

The report contained 20 recommendations. The present status of
implementation of all the 20 recommendations made by the Committee is
indicated in the Annexure, which is laid on the Table of the House.

... (Interruptions)

" Laid on the Table and also placed in Library, See No. .LT 7421/15/12.
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(i) (b) Status of implementation of the recommendations contained in the
22nd Report of the Standing Committee on Rural Development on Demands
for Grants (2011-12), pertaining to the Ministry of Panchayati Raj. *

THE MINISTER OF TRIBAL AFFAIRS AND MINISTER OF PANCHAYATI
RAJ (SHRI V. KISHORE CHANDRA DEO): I beg to lay a statement regarding
the status of implementation of the recommendations contained in the 22™ Report
of the Standing Committee on Rural development on Demands for Grants (2011-
12), pertaining to the Ministry of Panchayati Ra;.

The Twenty-Second Report of the Standing Committee on Rural
Development (15™ Lok Sabha) was presented to Lok Sabha on 26™ August, 2011.
The report relates to examination of Demands for Grants of Ministry of Panchayati
Raj for the year 2011-12.

Action taken statements on the recommendations/observations contained in
the report of the Committee had been sent to the Standing Committee on Rural
Development in February, 2012.

The present status of implementation of the various recommendations made
by the Committee is indicated in the Annexure to my statement which is laid on
the Table of the House. I would not like to take the valuable time of the House to
read out all the contents of this Annexure. I would request that this may be
considered as read.

... (Interruptions)

" Laid on the Table and also placed in Library, See No. .LT 7422/15/12.
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12.05 hrs.

(ii) Status of implementation of the recommendations contained in the 19th
Report of the Standing Committee on Rural Development on Demands for
Grants (2011-12), pertaining to the Ministry of Drinking Water and
Sanitation. "

THE MINISTER OF RURAL DEVELOPMENT AND MINISTER OF
DRINKING WATER AND SANITATION (SHRI JAIRAM RAMESH): I beg to
lay a statement regarding the status of implementation of the recommendations
contained in the 19th Report of the Standing Committee on Rural Development on
Demands for Grants (2011-12), pertaining to the Ministry of Drinking Water and
Sanitation.

The Standing Committee on Rural Development (Ministry of Drinking
Water and Sanitation) (15™ Lok Sabha) examined the Demands for Grants of the
Ministry of Drinking Water and Sanitation for the financial year 2010-11 and laid
its 19" report in the Lok Sabha on 18" August, 2011. The report contained 27
recommendations.

The Ministry considered the report and submitted the Action Taken Replies
on the comments/observations of the Committee contained in the 19™ report to the
Standing Committee on Rural Development (Ministry of Drinking Water and
Sanitation) on 19" December, 2011. Out of the 27 recommendations, the
Committee accepted the ATR in respect of 20 recommendations. In respect of
three recommendations, the Committee has not accepted the reply furnished by the

Ministry. For four recommendations, final reply is awaited from the Ministry.

* Laid on the Table and also placed in Library, See No. .LT 7423/15/12.
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The present status of implementation of the 27 recommendations made by
the Committee is indicated in the Annexure to my statement, which is laid on the
Table of the House. To avoid wasting the valuable time of the House, I would
request that the contents of the Annexure may be considered as read.E

... (Interruptions)

12.05 V% hrs.

(iii) Status of implementation of the recommendations contained in the 19th
Report of the Standing Committee on Energy on Demands for Grants (2011-
12), pertaining to the Ministry of Power. "

THE MINISTER OF STATE IN THE MINISTRY OF POWER (SHRI K.C.
VENUGOPAL): 1 beg to lay a statement on the present status of implementation
of recommendations contained in the 19" Report of Parliamentary Standing
Committee on Energy in pursuance of Direction 73A of the hon. Speaker, Lok
Sabha vide Lok Sabha Bulletin Part-II, dated 1* September 2004.

The 19™ Report is related to ‘Demands for Grants of the Ministry of Power
for the year 2011-12". It has 13 recommendations, all of which have been accepted
by the Government.

The present status of implementation of the various recommendations made
by the Committee in the said Report is indicated in the Annexure to my statement,
which is being laid on the Table of the House. I would not like to take the valuable
time of the House by reading out all the contents of this Annexure. I would request

that this may be considered as read.

... (Interruptions)

" Laid on the Table and also placed in Library, See No. .LT 7424/15/12.


Kona Madhusudana Rao
d by c1 
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12.06 hrs

PAPERS LAID ON THE TABLE- Contd....

MADAM SPEAKER: Item No. 13, Papers to be laid — Shri Pradeep Jain.
THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI PRADEEP JAIN): On behalf of Shri Pratik Patil, I beg to lay on the Table:-

(1)

3)

(1) A copy of the Annual Report (Hindi and English versions) of the
Coal Mines Provident Fund Organisation, Dhanbad, for the year 2008-
2009, along with Audited Accounts.

(1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Coal Mines Provident Fund

Organisation, Dhanbad, for the year 2008-2009.

(2) Statement (Hindi and English versions) showing reasons for delay in laying

the papers mentioned at (1) above

.(Placed in Library, See No. LT 7414/15/12)

(1) A copy of the Annual Report (Hindi and English versions) of the

Coal Mines Provident Fund Organisation, Dhanbad, for the year 2009-

2010, along with Audited Accounts.

(i) A copy of the Review (Hindi and English versions) by the
Government of the working of the Coal Mines Provident Fund

Organisation, Dhanbad, for the year 2009-2010.

(4)Statement (Hindi and English versions) showing reasons for delay in laying

the papers mentioned at (3) above.

(Placed in Library, See No. LT 7415/15/12)

... (Interruptions)

MADAM SPEAKER: Shri Vayalar Ravi — Not present.

... (Interruptions)
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12.06 2 hrs

CONSTITUTION (ONE HUNDRED-EIGHTEENTH AMENDMENT) BILL,
2012°
(Insertion of new article 371J)
THE MINISTER OF HOME AFFAIRS (SHRI SUSHIL KUMAR SHINDE):
Madam, I beg to move for leave to introduce a Bill further to amend the
Constitution of India.

MADAM SPEAKER: The question is:

“That leave be granted to introduce a Bill further to amend the
Constitution of India.”
The motion is adopted.

SHRI SUSHIL KUMAR SHINDE: I introduce the Bill.

... (Interruptions)

MADAM SPEAKER: Item No. 23A, Shri Kapil Sibal — Not present.

... (Interruptions)

* Published in the Gazette of India, Extraordinary, Part-II, Section-2, dated 07.09.2012.
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12.07 hrs
MATTERS UNDER RULE 377"
MADAM SPEAKER: Hon. Members, the Matters under Rule 377 listed for the
day, shall be treated as laid on the Table of the House. Hon. Members who have
been permitted to raise matters under Rule 377 today and are desirous of laying
them, may personally hand over slips at the Table of the House immediately.
Only those matters shall be treated as laid for which slips have been received
at the Table within the stipulated time. The rest will be treated as lapsed.
... (Interruptions)
(i) Need to expedite issuance of No Objection Certificates for construction of
houses in the vicinity of protected monuments in Kerala

SHRI K. P. DHANAPALAN (CHALAKUDY): The Ancient Monuments
Preservation Act prescribes that fresh construction of any type of building and the
maintenance of the existing construction within the circumference of 300 meters
of the protected monuments have to get No Objection Certificate from the
competent authority i.e. from the office of the Member Secretary, National
Monument Authority. However, people who apply for NOC through proper
channel along with necessary documents and who are eligible in all respects have
to wait indefinitely for getting the same for undertaking construction activities.
This leads to loss of time and money to the people who want to construct a house
or any other construction and a large number of such applications are pending
before the authority for consideration. Construction of a house is a dream of every
household. Even though there are a number of families residing near such
protected monuments especially near temples and have been residing there since
long, if they wish to undertake the construction of a new house or to renovate the
old house they reside owing to degeneration of the ancestral house, they have to
wait indefinitely for the NOC from the authority. There are number of applications

for NOC from Kerala which are pending for more than 2 years. As the prices of

* Treated as laid on the Table.
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the construction materials increase day by day, such indefinite delay in processing
the NOC applications cause much difficulty to people. Actually most of the cases
under consideration are the application for constructing houses which does not
involve extensive mining or piling and in no way affect the protected monuments
situating nearby and most of the cases are eligible for NOC. The only problem is
the delay in processing the application.

Hence I request that the Government may urgently look in to the matter and
necessary steps may be taken for avoiding the inordinate delay in processing the
applications pending before the authority seeking consideration and eligible

applications may be issued NOC as early as possible.



07.09.2012 30

(i1) Need to include the Jat community of Bharatpur and Dholpur in
Rajasthan in the list of Other Backward Classes Central Government List.

2t o9 RE (WRAR): § WHR &1 & I USs) a1 - gRT ISRAM & HRAYR Td
gIdR & S G & ANl Dl ‘(= fUsel g’ § e 6y S &t @Re feetrn =redn g
A FHET & WRAR U GTAqR OTel & 3felral IX oA & e v Dl o fUws a1 |
ay 1999 H A fhar T § TRy ISR &b WRAYR Td HIqR & ST a1 Pl A4 T 31
o a3 BIfd &1 foban A1 2 el WRAR Td €IYR & S a3 &g gredi 4 [Uss
g O R oaR R T USS v RN 7 €IdqR U4 HRAgR b Sel Bl I fUss
T H e T8 A | #9 $3 IR WeT § U HRAY WY WRBR 1 39 ey H Bl
GATTSTD IR 8] QA1 & | 370 Jei # WRAYR Ud iR & el b fws o § enfirer e
BT B BRI DI AN AR WY HRUT DI M1 ddb 8l ] T 8 | dHad gqD
AFHIT Td DI TR B AHR SHR ol $9b RO Bl AHGR T8 & T8 7 |
1997 # WY fUwer @i ST 7 3 RABIRe § 9 el & IR # a1 89 U9 b
TRE W Yel B S A Wl W IS T8 © | A1 39 FdY H PIg A beardn T w o
WRAYR Td €IAYR & SIel Dl ATMep, AT, erford AT B Sl ot 18 2 dieyR vd
AR & el Dl Uos @ F e T8 81 F d=id ARBR & Y&l Ud Harsil 4 = fUws]
T SATRETVT BT ATH 81 (7l T &M ¢ |

WHR W AR & 6 g3 A FE & HRAYR UG el R R7el & el bl i Tl
it fovam T 2 | 39 ey W Uy fUwer 9 9 o RS @ € 9 R’ € e fawy
i & d8d WRAR Td GlaqR & Sel bl o= s a3 § enfier fvar Sy |
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(iii) Need to enhance incentives for ASHA workers engaged in
Chamarajanagar parliamentary constituency and other parts of the country
during the current financial year

SHRI R. DHRUVANARAYANA (CHAMRAJANAGAR): One of the key
strategies under the National Rural Health Mission (NRHM) is having a
Community Health Worker 1.e. Accredited Social Health Activists (ASHAs) for
every village with a 1000 population or more in each State. This strategy will act
as a link between the community and health care services and to ensure that the
primary health care services are accessed by the rural poor. The implementation
of ASHA scheme has gained significant momentum in recent years which is
reflected on indicators like Ante Natal Check-up and immunisation, vaccination,
spacing between births, promoting iodised salt and village sanitation etc. Drug
kits are being provided to ASHAs. A comprehensive tracking system of pregnant
women and children under five is being introduced to ensure follow up ANC and
prevent immunization drop outs. ASHAs visit every household and make a
sample survey of the residents of village to understand their health status. This
way ASHA will come to know the villagers, the common diseases which are
prevalent amongst the villagers, the number of pregnant women, the number of
newborn, educational and socio economic status of different categories of people,
the health status of weaker sections especially SCs/STs etc. All ASHAs will be
involved in the Village Health and Sanitation Committee of the Panchayat either
as members or as special invitees. ASHAs may coordinate with Gram Panchayats
in developing the village health plan.

Under NRHM scheme, ASHA is a voluntary worker who will get
performance oriented incentives. The generic compensation package is made for
ASHA by linking her with different health programmes at state level. If she works

as per the expected standards she would earn around Rs. 1067 per month.
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Hence, in view of protecting the service of ASHAs, I would earnestly
request Hon'ble Minister for Health, to take steps to increase incentives for each
performances to protect the interests of ASHA workers in the current financial
year itself with enhanced budgetary allocations in my Chamarajanagar

parliamentary constituency and in other parts of the country as well.
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(iv) Need to change the eligibility criteria for classification of 'minority
concentrated districts' by reducing the cut-off mark of such population from
the existing 25 per cent to 20 per cent

st g A (FeWR): ¥ A R Al # sreuid aardl 25 Ufied @ waner € ag
fR srewiers o 9t g W 2 1 S F &8 a0 € 98 W 3B e A
TAEID JATETEl 25 TR F SATET 2 Wy el 3§ I8 alel JRiId Eral 25 Jiered A
HH 2 | 37 ATH H I8 dTel Ui d T B cuiedd a9y el &1 oy =81 e T
8l 8, Wi 4 AT TR Yd ST B A & | FEER0T B AR U WX GG & qreH] ud
SerR U9 Roret € Sel W sreuderds faRiy fail &1 amv sreusied &l T8 e o @1 ® |

WHR A ARY ¢ [ [Py sromiwrs Nl & W= R Ry Je@&i@d Bl e
BT Ufqerd 25 U9 & WIF 4R 20 TP R ST g el & WRF R <iid BT ghls q= T
Y R TRIT U ST BTeld § I8 dTel STeqwedeh] Bl [adbrd 8l 9 |
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(V)Need to adopt comprehensive policy to give priority to Government
projects and to provide gas to Andhra Pradesh Power Generation
Corporation Limited at Nedunoor

SHRI PONNAM PRABHAKAR (KARIMNAGAR): I would like to state that
Andhra Pradesh Power Generation Corporation (APGENCO) has taken up the
2100 MW gas based electricity project in Nedunoor Village through Special
Purpose Vehicle. Already, the developmental works like land acquisition, water
allocation, pollution clearance and all permissions for this purpose were taken up.
Required information also was furnished to CEA in the prescribed format for
fixing inter se priority. All the clearances in this regard have been obtained and
foundation stone has been laid by the then Hon'ble Chief Minister of Andhra
Pradesh on 14.2.2010 for Ist Stage (1X700 MW). Only 9.72 MMSCMD gas
allocation for this project from Reliance is pending with the Ministry. For this, the
Petroleum Ministry has given assurance to Government of Andhra Pradesh in
2007 Aprii itself. The mutual agreement of the APGENCO and Reliance is stili
pending due to the non-allocation of gas by the Ministry. Earlier Chief Ministers
of Andhra Pradesh and myself wrote many times to the Petroleum Ministry to
allocate the gas to Nedunoor project. But it seems that the Ministry is giving
priority to only those are ready for operation and other private projects. Recently,
the Ministry officials met to discuss the gas allocation for the XII Five Year Plan.
But it seems the APGENCO Nedunoor project has not been included so far. Thee
is dire need to allocate gas for APGENCO instead of allocating the gas to private
players, because it comes under State Government and it is catering to the needs
of the State Andhra Pradesh projects. The gas linkage is must as the cost of RLNG
1s high compared to natural gas. I, therefore, request the Hon'ble Union Minister
for Petroleum & Natural Gas, to kindly allocate 9.72 MCMD gas for Nedunoor
Project by adopting a comprehensive policy to give priority to government

projects instead of private projects.
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(vi)Need to undertake doubling of railway line between Chennai and Madurai
and allocate funds for doubling of railway line between Villupuram and
Dindigul in Tamil Nadu

SHRI N.S.V. CHITTHAN (DINDIGUL): Railway is the lifeline of the people.
Regarding the new Railway Project, Tamil Nadu is being neglected for the past so many
years. From the time of Britishers there is only one railway line between Chennai and
Tuticorin. Though there are small stretches of double lines between Chennai and
Chengleput, Dindigul and Madurai these do not fully meet the needs of rail traffic between
Chennai and Madurai. If doubling of railway line is completed between Chennai and
Madurai, the passengers movement would considerably ease the traffic congestion.

Doubling of the railway line between Villupuram and Dindigul was sanctioned 5
years back. The total distance will be nearly 350 kms. So far Rs. 120 crore have been
sanctioned. This year only Rs.60 crored were allotted. As the project is progressing at
snail’s pace it will take nearly 10 years to complete and by that time the expenditure would
be more than Rs.1200 crore. South Tamil Nadu is economically backward and there is no
second line for the movement of goods traffic and passengers movement is badly affected.
Tuticorin is developing to be ideal port of Tamil Nadu and the goods movement will be
substantial if second line is provided.

Considering the above fact, I urge upon the Hon’ble Railway Minister to kindly
arrange to allot at least Rs. 300 crore in the ensuing Railway budget as a token amount for

the doubling of railway line between Villuppuram and Dindigul.



07.09.2012 36

(vii) Need to restore the commission for agents on Public Provident Fund and
postal savings schemes

3t OIS ITETA (WRG): H WRBR BT AN U & off dad H ofl AR@l Yolel Bl AR Bl
3R TP BT ATedl § | AT MY HHE B AR & MR W N.4L.U%. Wi §
Tovel ®l el a1 1 (Th) w1 HHIE wHE B AT TR R e S Sad ArsTait
H 39 HHIYH Bl Y B AT T 8 | 39P IRIMERGHY < B &l Toiel B M ) Fbhe
fator & T 2 | 39 vy &1 s goe 99 7 ) Sorn a1 o Wy o w5 A8y N
Hifcra fawy wed U 9 < faar T | BIE-uld gedl Bl o¥ Bl JAfeyaRel § Hedqul
R T TAT 39 g4 Bl MH ACH B I AT g9 § Usiel Bl 991 e 2 | 39
Toicl gRT oY g9 & fAfd=1 Armsil bl gerdr o & foy fUoe IR el & 9 31fds w5y
W 5y o 32 aRem @1 Toreiarst &A1 fBt off geR <R T8

R ARBR A RY & b goiel &1 HHIeH ggel Bl Wil Ya by SH Bl g
PHRA BT L DY |
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(viii) Need to speed up construction of Krishi Vigyan Kendra in Bhind
district, Madhya Pradesh

N srema srfar (fe): s Wwdhy & &1 [ © oiet S g & wiga fea o
b1 € | 7 HeW & Wl el § iy fagm dw feaml & forg &M ax w 8, wg fivs
e v W P A B &1 B Lo B B a1 W W qD HaT BT B QX TE g
2l H =ed g 5 SeR Sa e @ fig T & e § AR fham sear am Ser
RED
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(ix)Need to stop the proposed shifting of office of Geo-Spatial Centre of
Survey of India from Silchar, Assam to Shillong

SHRI KABINDRA PURKAYASTHA (SILCHAR): An attempt has been started
to shift the office of TMMz GDC Silchar to Shillong depriving not only the
employees of the said office but also the people of Barak Valley, Manipur,
Mizoram and Tripura, the area covered by this office.

This office has been performing it duties to its best and rendering necessary
services to the Government and people.

I as the Member of Parliament from Silchar strongly demand that the TMMz
GDC office in no case should be shifted elsewhere and Silchar office in all cases

should be retained.
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(x)Need to construct the new building and railway platform on the west side
of Ratangarh — Sardarshahar railway line in Churu parliamentary
constituency, Rajasthan

st T e Fal (T%): STR-UREH YoId & IANG-ARGRER Nl g 1 A gRaci
B O W@l 7, U g W GolRIR ¥eld ¥WC¥E 8, Sl 9|  § el oflgd & Ud HIs€ H a1
BT € | SRR U dgd a1 Md &, Sl Xl offsd & Ufeeaq H oI 2 | g9 ifaRad 10
Jo-g¢ WAl & AT BT W IR WA W JAF-IA a1 A § | I I D U A
SIS W N ST g, Vel 30X UK § 3 Pl GHUR 78l 8 & PRV W W oM &
foy 2 SIS WU A X TS B UR DHRAT TS BT 8 | I8 BRI IR-BIET A1 2 & il
@ AT P G W I /A T | UH aRB Al XAd G DI G PR @ 8, T dWP 39
&3 P! ST fUse At a8t 9 397 dad iR & Yol oS B UR &R YeAd W WS @l
2, 31 3 IREdT & HRUT Yeld P 97 W &1 Frafor war g | gmwarfa @t 7T 2 f
Iad AT Y= BT 0 9999 X e b ufTay A § Md B R fRAT 9N, R 39
T W A8 AN Q& TS B FHM Al A B A IHAdl & F9 A8 Hhe I IS
BTG Nl WU &1 Wl A URad 8 Sff @ 8, Wed & U oMl e Hl 5-6 a9
74 Blec WA a1 &A1 W7 | 9% HE@yul W © Sl o 90 9 ad I W&l © | 39
&3 & I U & AN 9§ S g, A URacd & U¥Er I8t | M-S dTetl Ity
DI AT I8 UGN BANT | 37 SIAT DY A T S &F DI AAIDBAT DI G Y GARIIR
YId WIH & A7 a9 Ud Wi b1 A0 I g9 & ufga®w ¥ fRar Sv ud e
I P QU TR BT goll fam Sy |
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(xi) Need to construct manned railway level crossings in Kaushambi
parliamentary constituency, Uttar Pradesh

3 diels PAR (BN : AR AFQT &5 DIl H Husl fAa qur il Yerd g &
fopar 4 GOl AT B AN Bl XAd g DI HRD ST USdT ® | AR B SMANTHT |
3y fae gefeA Bt & € | 39 SHfed & @i & <@ gy Frefaled wiat & am Yo
I BIeh T4 Ml IR% A BT AT DR & ATdbel gy JKTd HRA DR Dl

TS BT HE B il a8 -
1, g TAETR (THISR 3Tel)
2. Rar & am (fopaman)
3. DA Al BT RAT (=)
4. ART 1 gRar (faafsan) |
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(xii) Need to review and enhance the amount of Pension given to the
beneficiaries under the Employees Pension Scheme 1995

sfrelt et ot Taett (FaaHTe-aT¥®) : U ST 1995 B ey AT gRT ey T
[ATH UM W IOIRT 3R I 2 | 39 UI P Hes W-fEa T8 A w2 | g9t el
e W @ aol8 ¥ ¢ BT § | 99 2009 H Pl 32 ARG 46 B9R UIR I | I 90
1700 W0 % HidTe U et &0 ot | e Ao & 9e 399 984 difsd § | s9d
R~ & oy 5™ Ud ASMIR #3Taa & afaa &t regegdr § [fifa &1 Teq far man o
f#fer @1 RArc # 1ot qawe I gAY USRI DT DIs =10 81 Aell |

I o T JoMR e wRmft |affy 7 Yo Ao & fov v geme ke g
i o Bs § &% WRBR B 3 Bl R Q1Y M B BN & AT & 9 3R 3
AR ft & € T | oMU HIEM W A s WeR ¥ A0 7 5 39 RwiRel ar oy
fpam S | g RARRIT @1 e H @ gy YR AT 1995 W YH: @R B Sy sk
YeeenRal @t AN B eIE H @B YIERI BT HH F HH 7500 WY B & A g U9
§ 9 Ry UeE AT & el B W e e deT YUY JuR SR 9 Ugd HEs
B A= B TRHTE 2500 FU FARA Yo Shv I YeRi &1 I8d & Sy |

H B TR A T AT AN DI R B DT AR BRI g -

STERATYT & BN & BRUT AT YA 7 B UM dTel U GReDI Dl 50 ATA DI I 4
100 e &R A UTE oF B AT G Bl SMY | U A1 GARIET R U™ Dl I
oy fear SU qen Jfee IR URGR B 3 B foIv 6500 WY B dd T B8 ST | UM
ATSHT AN R o oy ol &l § 20 3R WP &3l § 50 =AqH HHAR) Gl b1 e
% frar Sy Jen wRaRes Tee @ 1972 & Fof R UIE AT 1995 H SHT Bl TS &
WY U el Bl BT DI oA Tl AT T & | 37 BT A9 @l TR Bl A

STY |
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(xiii)Need to open a Branch of Nationalised Bank in Rayagiri in Tenkasi
parliamentary Constituency, Tamil nadu

SHRI P. LINGAM (TENKASI): Rayagiri, a Panchayat Town that comes under
Vasudeva Nallur Assembly in my Tenkasi parliamentary constituency is situated
amidst several small and far-flung villages where hundreds of villagers dwell of
whom many are self- help entrepreneurs, people working through self-help
groups, agriculturists, agricultural labourer and rural artisans. No nationalised
bank has any branch there. People have to travel many a kilometer to avail
themselves of banking service. It has to be considered that people living there are
deprived of agricultural loan, educational loan and other banking services and
facilities and hence this zone remains a backward area. In order to ensure rural
development of the area and to ensure socio-economic prosperity of the people' in
and around this town panchayat Union Finance Ministry may kindly intervene to

open a Branch of Nationalized Bank.
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(xiv) Need to create a separate state of Bodoland

SHRI SANSUMA KHUNGGUR BWISWMUTHIARY (KOKRAJHAR): The
overall crucial socio-economic, ethno-political and human rights, and safety and
security related situation and circumstances emerged in the aftermath of the
barbaric and blatant aggression of the illegal Bangladeshi immigrants on the
indigenous Bodo-Tribal people and other local Indian population within Bodoland
and its adjoining district Dhubri since the 3™ week of July, 2012 have warranted
immediate proactive and positive initiatives and actions of the Union Govt. in the
matter of the urgent need of bringing about lasting and honourable political
solution to the unwanted restless situation and problem mounting within the entire
lower Assam including Bodoland Territory. The whole nation is aware of the fact
that not only the indigenous Bodo-Tribal people and other permanent local people
of Bodoland and Dhubri district have been succumbed to the hostile and
inhumane attacks of the illegal Bangladeshi immigrants but even the innocent and
peace loving people of North-eastern States studying, working and living in
different metropolitan cities of most of the south Indian states have also suffered a
lot resulting in their en-masse exodus from the aforementioned places. The
present day Bodoland Territorial Council Administration doesn’t have any power
and functions to control the police, maintain the law and order due to lack of
which, the indigenous Bodo-Tribal people and the local Rajbongshis have been
succumbed to barbaric attacks and blatant aggression of the illegal Bangladeshi
immigrants since the 3™ week of July, 2012 in their own homes and lands
haplessly.

The lands and ancestral territories along with all natural resources of the
indigenous Bodo-Tribal people both living within and outside Bodoland in Assam
have already been grabbed both by the illegal Bangladeshi immigrants and
unauthorized outsiders in spite of the availability of the provisions under chapter-

X of the Assam Land and Revenue Regulation, 1886 (Amended in 1947) over the
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past six decades since independence due to the non-implementation of the
concerned provisions meant for the protection and safeguard of the tribal belts and
Blocks created in different district since 1947 onwards.

In the backdrop of the aforementioned dreadful and terrible circumstances
prevailing within and outside BTAD, the question of survival and existence,
safety and security and overall development of the indigenous Bodo-Tribal people
and the like others and the preservation of their distinct ethno-cultural identities
within the present state of Assam has become quite impossible and out of
imagination.

I, therefore, would like to urge upon the Union Government to take
appropriate steps to initiate the process of the creation of the much long awaited
separate state of Bodoland by curving out of the state of Assam comprising the
present day BTAD and its adjoining other territories of the northem Brahmaputra
valley forthwith in order to enable the aboriginal Bodo-Tribal people and other
indigenous group of people to live and prosper with their own genius within
Indian union with equal dignity and respect and with their own distinct ethnic self

identities at par with the rest of the country.
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12.08 hrs

MOTION RE: 28™ AND 29™ REPORTS OF
COMMITTEE ON PRIVATE MEMBERS’ BILLS AND RESOLUTIONS

MADAM SPEAKER: Item No. 31, Shri S. Semmalai.
SHRI S. SEMMALAI (SALEM): I beg to move:

“That this House do agree with the Twenty-eighth and Twenty-ninth
Reports of the Committee on Private Members’ Bills and
Resolutions presented to the House on 23™ August and 30™ August,
2012 respectively, subject to modifications that para 4 and sub-para
(i1) of para 5 of the Twenty-ninth Report relating to allocation of
time to resolutions, be omitted. ”

MADAM SPEAKER: The question is:

“That this House do agree with the Twenty-eighth and Twenty-ninth
Reports of the Committee on Private Members’ Bills and
Resolutions presented to the House on 23™ August and 30" August,
2012 respectively, subject to modifications that para 4 and sub-para
(i1) of para 5 of the Twenty-ninth Report relating to allocation of
time to resolutions, be omitted. ”

The motion was adopted.

(Interruptions)
MADAM SPEAKER: Please go back to your seats.
... (Interruptions)
T FEGT : I AGRH B (Y HUAT 377 G 9+ Hieh R g |
12.09 hrs

At this stage, Shri Ganesh Singh, Shri
M. Anandan and some other hon. Members went back to their seats)
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12.09 5 hrs
NATIONAL SONG

The National Song was played.

MADAM SPEAKER: The House stands adjourned sine die.

12.10 hrs
The Lok Sabha then adjourned sine die.
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